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High Court Of Punjab And Haryana At Chandigarh

Case No: Criminal Miscellaneous No. 3835-M of 2006

Kaka alias Bittu APPELLANT
Vs

State of Punjab RESPONDENT
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Citation: (2006) 3 RCR(Criminal) 91

Hon'ble Judges: Nirmal Yadav, J

Bench: Single Bench

Advocate: N.S. Sodhi, Adovcate, for the Appellant; R.K. Nihalsinghwala, DAG, Punjab, for
the Respondent

Final Decision: Allowed

Judgement

Nirmal Yadav, J.
Learned counsel contends that the other co-accused of the petitioner, who were
apprehend at the spot, have been granted bail by the trial Court. This fact is not
disputed by the State counsel.

2. Learned counsel for the State submits that charge has not been framed in this
case and the case is fixed for framing of charge on 7th March, 2006.

3. Taking into consideration the fact that trial is not likely to be concluded in the
near future; that the other co-accused, who were apprehended at the spot, have
been granted bail and that without expressing any opinion on the merits of the
case, petitioner is ordered to be released on bail to the satisfaction of Chief Judicial
Magistrate Ferozepur.

4. Petitioner stands disposed of.

Petition allowed.
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